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13.26 hrs.
ESTIMATES COMMITTEE—contd,

FITY-SEVENTH AND SIXTIETH REPORTS
AND MiNUTES

SHRI R. K. SINHA (Faizabad):
I beg to present the following Reports
and Minutes of the Estimates Com-
mittee:—

(1) (i) Fifty-seventh Report on
the Ministry of Health and
Family Planning (Depart-
ment of Health)—Central
Government Health Scheme.

(ii) Minutes of the sittings of the
Committee relating to the
above Report.

(2) (i) Sixtieth Report on the
Ministry of Industrial Deve-
lopment—Availability and
Distribution of Cement.

(ii) Minutes of the sittings of the
Committee relating to the
above Report,

—

1326} hre.
PUBLIC ACCOUNTS COMMITTEE

HUNDRED AND NINETEENTH REPORT

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I beg to present the
Hundred and nineteenth Report of
the Public Accounts Committee on
Chapter III of the Report of the Com-
ptroller and Auditor General of India
for the year 1971-72, Union Govern-
ment (Civil), Revenue Receipts, Volu-
me II; Direct Taxes relating to In-
come-tax.

1327 hrs,
COMMITTEE ON PUBLIC UNDER-
TAKINGS

PorTy-NINTH AND FIrrrers REPORTS
AND MINUTES

BHRI NAWAL KISHORE SHARMA
(Dmusa): T beg to present the follow-
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ing Reports and Minuteg of the Com-
mittee on Public Undertakings:—

(1) (i) Forty-ninth Report on
Indian Oil Corporation Limit-
ed (Marketing Division),

(ii) Minutes of the sittings of the
Committee relating to the
above Report.

(2) (i) Fiftieth Report on Ferti-
lizer Corporation of India
Limited (Marketing and Dis-

tribution).

(ii) Minutes of the sitting of the
Committee relating| to the
above Report.

13.27% hrs.
MATTERS UNDER RULE 377

(i) REPORTED RACKET ABOUT SMUG-
GLING OF URANIUM FROM JADUGUDA
CoMPLEY T0 CHINA AND PAXISTAX
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“Uramuum smuggled to China,
Pakistan
“Jameshedpur; April 23: A big
racket’ of uranium smuggling from the
Jadugnda complex; 38 km, from here;
to Pakistan and China is claimed to
have been unearthed by the police.
“The police rajded some places and

arrested five persons including a
constable,

“About five kg of uranfum powder
and yellow cake contained in plastic

bags with tags showing their price
wére also recovered.
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SHRI SAMAR GUHA (Contai): This
is a very serious matter that has been
raised. Most of China's nuclear wea-
pons are baged on uranium, not on
plutonium. That there is g smuggling
racket in this is very serious Mt can-
not be without the conspiracy and col-
lusion of some big gangs. It is a very
serious matter and I would request
you to admit a call attention notice
on this,

J
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findings he has. As he is
personally present, if he wants
to say something he can say
or we may close the matter
here.”

That was said on the 18th April, and
today is the 24th April Seven days
almost have passed, and the Home
Minister has not bothered to come
before the House, although there was
a clear directive fromm the Chair. I
would like the Government to clarify
this and come forward forthwith with
a Teport.

MR. SPEAKER: You may be aware
that when any Minleter is asked to
make a wtatement, he should give the
statement within a reasonable time,
and if there is going to be any delay,
he should tell the House that that is
the reason for the delay.

Mr. Mohsin,

SHRI B. V, NAIK (Kanara): Sir,
permit me 1p make a point on that
point of order.

MR, SPEAKER: Please do not get
up any time. There is no question
of a point of order. Nobody was on
on a point of order. Please sit down.

SHRI B. V. NAIK: It is about the
scope of rule 377...

MR. SPEAKER; I have not called
you.

It is now the Home Ministers’ turn.

In this House and whatever is the
the House will bé informed of

Rule 377

SHRI JYOTIRMOY BOSU: A
direction was given on the 18th
April. Seven days have passed,

MR SPEAKER: They are making
an enquiry, As soon as they are
ready, they will inform the House.

May I te]l you that if they have
no result ready, your shouting: can-
not help them. This has been brou-
ght to their notice, and they have
sald that an enguiry will be made.

SHRI B. V. Naik: I have been
trying to bring to the notice of the
House that 101 people have heen star-
ving for seven days, and I have not
been able to succeed in my attempt.
101 people in Mangalore; peasants;
have been starving for seven days. I
have been trying to place that case

here and they have gone on an inde-
finite strike...

MR. SPEAKER: Even now you
are not succeeding, 1 have not called
you.

SHRI B. V. NAIK: If the entire
House getz concerned about New
Delhi and the surrounding precincts
only; what wil] happen to the outside
areas in this country? (Interruptions)
All the time we are djscussing about
22 godowns in New Delhi. There are
101 people who have starved for
seven days.

my
as we]l as my regret and plice it on
the record at least. Let it not go out
of the record here.

SHRI JYOTIRMOY BOSU: Sir; 1

wish to say about a lapsg on
part of the Chair in the maiter aof

given .from the Chair,
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MR. SPEAKER: I have already MR. SPEAKER: 1 leave it to the

seen what you wrote and I may tell
you that when the Minister brought
it to my notice; I asked him to lay
it before the House.

SHRI JYOTIRMOY BOSU: Accor-
ding to what is said in authoritative
books the Speaker comes before the
House and makeg it known—(Inter-
ruptions) —Sir, what were the obcer-
vations of the Chair?

MR. SPEAKER: When any matter
is brought to the notice of the Chair,
whoever sits in the Chair, the Minis-
ter—as directed by the Chair—has to
bring it before the House and that
is why I had asked him to bring it

- before the House, It was for the
House to decide; not for the Speaker
or any individual.

SHRI JYOTIRMOY BOSU:
read out the observation.

MR. SPEAKER: When I say I
told him to bring it before the House
please do not raize it. It is no use.
I asked him to bring it before the
House.

SHRI JYOTIRMOY BOSU: It says:

“The Speaker 15 in overall charge
of discipline of the House
and therefore he should be
fully seized of the matter.
Everything should come be-
fore him, and it would be
more proper if he himself
mentions to the House what
has happened.”

After that, a motion can be brought,
1 think that will be more regular.
Ten days have passed. You have not
bothered to come before the House
and make a repori to the Houve,

I shall

MR. SPEAKER: The House has
already taken a decision.

SHRI JYOTIRMOY BOSU :I main-
tain again that what was done was
improper, irregular and it was a se-
rious lapse on the part of the Chair.

House. 1 am in the hands of the
Privileges Committee. Let them
examine it and Jet us know.

SHRI H. N. MUKERJEE (Calcutta
—North-East) : Would you kindly
make sure that we are not treated to
an exhibition where the Chair is cross-
examined and all kinds of things are
brought up? It is bette: if these thingg
are dscussed in your Chamber,

MR. SPEAKER: He takes pleasure
in bringing everything to the House.
Members bring many matters here
which can be confined to the Chamber.
It is so painful sometimes.

SHRI JYOTIRMOY BOSU: I am
rather surprised. I have quoted from
what the Chair had observed. After
1 made a submission I quoted that.

(1) OWNERSHIF OF LAND RECLATMED
FROM THE SEA WITRIN TERRITORIAL
WATERS OF INDIA
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§ —

“All lands, minerals and other
things of value underlying
the ocean within the territo-
rial waters or the continental
shelf of India shall vest in
the Union and be held for the
purposes of the Union”.



